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INTRODUCTION

I, the Chairperson of the Committee on Government Assurances, having been
authorized by the Committee to submit the Report on their behalf, present this Thirty-
third Report of the Committee on Government Assurances.

2. The Committee (2014-2015) at their sitting held on 21 July, 2015 took oral evidence
of the representatives of the Ministry of Drinking Water and Sanitation regarding
pending Assurances from 10th Session of 15th Lok Sabha up to 3rd Session of
16th Lok Sabha.

3. At their sitting held on 05 May, 2016, the Committee (2015-2016) considered and
adopted their Thirty-third Report.

4. The Minutes of the aforesaid sittings of the Committee form part of this Report.

5. For facility of reference and convenience, the Observations and Recommendations
of the Committee have been printed in bold letters in the body of the Report.

NEew DELHI; DR. RAMESH POKHRIYAL “NISHANK”
09 May,2016 Chairperson,
19 Vaisakha, 1938 (Saka) Committee on Government Assurances.
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REPORT
L Introductory

The Committee on Government Assurances scrutinize the Assurances, promises,
undertakings etc. given by the Ministers from time to time on the floor of the House
and report to the extent to which such Assurances, promises, undertakings etc.
have been implemented. Once an Assurance has been given on the floor of the
House, the same is required to be implemented within three months. The Ministries/
Departments of the Government of India are under obligation to seek extension of
time, if they are unable to fulfill the Assurance within the prescribed periods of three
months. Where a Ministry/Department are unable to implement an Assurance, that
Ministry/Department are required to move the Committee for dropping it. The
Committee consider such requests and approve dropping, if they are convinced
that the grounds cited are justified. The Committee also examine whether the
implementation of Assurances has taken place within the minimum time necessary
for the purpose and the Committee also look into the extent to which the Assurances
have been implemented.

2. The Committee on Government Assurances (2009-2010) took a policy
decision to call the representatives of the various Ministries/Departments of
the Government of India, in a phased manner, to review the pending Assurances,
examine the reasons for pendency and analyze the operation of the system
prescribed in the Ministries/Departments for dealing with Assurances. The
Committee also decided to consider the quality of Assurances implemented by
the Government.

3. The Committee on Government Assurances (2014-2015) decided to follow the
well established and time tested procedure of calling the representatives of the
Ministries/Departments of the Government of India, in a phased manner and review
the pending Assurances. The Committee took a step further for expeditious
implementation of pending Assurances and decided to call the representatives of
the Ministry of Parliamentary Affairs also as all the Assurances are implemented
through them.

4. In pursuance of the ibid decision, the Committee (2014-2015) called the
representatives of the Ministry of Drinking Water and Sanitation and the Ministry
of Parliamentary Affairs to render clarification with respect to delay in implementation
of the Assurances given during the period from 10th Session of 15th Lok Sabha to



3rd Session of 16th Lok Sabha. The Committee examined the following 07 pending
Assurances at their sitting held on 21 July, 2015:—

SLNo. USQ No. & Date Subject
L. USQNo. 5530 World Bank project on Rural Water
dated 10.5.2012 Supply and Sanitation
(Appendix-I)
2. Calling Attention Situation Arising due to lack of Drinking
dated 21.05.2012 Water in Jhunjhunun and Churu
(Shri Shish Ram Ola, M.P.) Districts of Rajasthan
(Appendix-II)
3. USQNo. 3665 Bio-Toilets
dated 13.02.2014 (Appendix-I1T)
4, USQ No. 1000 Construction of Toilet
dated 17.07.2014 (Appendix-IV)
5. USQNo. 894 Swachh Bharat Abhiyan
dated 27.11.2014 (Appendix-V)
6. USQNo. 4174 Shortage of Drinking Water
dated 18.12.2014 (Appendix-VI)
7. USQNo. 4294 States under Swachh Bharat Mission
dated 18.12.2014 (Appendix-VII)

5. The Extracts from Manual of Practice and Procedure in the Government of
India, Ministry of Parliamentary Affairs laying guidelines on the definition of an
Assurance, the time limit for its fulfillment, dropping/deletion and extension, the
procedure for fulfillment etc., besides maintenance of Register of Assurances and
periodical reviews to minimize delays in implementation of the Assurances are
reproduced at Appendix-VIIIL.

6. During evidence the Committee desired to know as to whether the instructions
contained in the Manual of Practice and Procedure in the Government of India, a
publication brought out by the Ministry of Parliamentary Affairs on fulfillment of
Assurances are being followed by the Ministry of Drinking Water and Sanitation
besides undertaking weekly or fortnightly reviews of pending Assurances and the
Minister being apprised of the progress made in the implementation of Assurances.
In this regard, the Secretary of the Ministry of Drinking Water responded as
follows:—

"All the programmes of our Ministry are in the States. If information does not
come from the States, we cannot fulfill the Assurances. To expedite fulfillment of
Assurances, we discuss with the States through video conferencing and
exchange letters. Out of seven Assurances being taken up today, in my view,
3-4 Assurances are in completion stage. We want these Assurances to be treated



as fulfilled. In respect of one Assurance, we took extension of time from the
Committee but the complete information has not yet come from the States. Many
a time, obtaining information from the States becomes a problem."

7. On being specially pointed out that the Assurances should have been reviewed
at every level including that of Under Secretary, the Secretary, Drinking Water and
Sanitation submitted during evidence as under:—

"There is a system for this in the Ministry. Every Monday, a meeting of senior
officers is held in which the priority for that week is fixed and once a month,
we review references from VIPs, MPs and MLAs in such meetings. We can
rectify the delay at our level through this but if the information is pending
from another place, we continue to monitor to obtain the information."

8. Subseqgently, the Assurances mentioned at SI. Nos. 1, 3, 4, 5, 6, and 7 have
since been implemented as detailed in Paragraph 15 of this Report.

Observations/Recommendations

9. The Committee note that out of 7 pending Assurances pertaining to the
Ministry of Drinking Water and Sanitation, 6 Assurances mentioned at Sl. Nos.
1 and 3 to 7 have since been fulfilled after a lapse of time ranging from more than
7 months to 3 years while the Assurance mentioned at Sl No. 2 is pending for
nearly 4 years. Since most of their Assurances are not complicated matters, the
Commnittee feel that there should not have been undue delay in fulfilling them. The
Ministry claimed that fulfillment of Assurances depends on furnishing of the
requisite information by the States which many a time becomes a problem and
certain initiatives like video conferencing and exchange of letters have been taken
to expedite the process. The Ministry also submitted that they have a system for
weekly review of implementation of Assurances. In the considered view of the
Committee, until and unless positive results are forthcoming from their meetings,
the purpose would not be served and the Assurances would remain unfulfilled.
Hence, there should be a system of informing the Committee about the agenda and
activities of such meetings so as to ensure that the issues are taken up with due
seriousness and the proceedings are made result oriented. For tackling the cases
of non-furnishing of the requisite information in time by the States, the Chief
Secretaries concerned should be told in no unequivocal terms that budgetary
grants/financial allocations and other assistances may be withhold if they continue
to remain default in furnishing the desired data/information. As the utility, relevance
and sanctity of an Assurance is lost due to delay in their fulfillment, the Committee
also recommend that the existing mechanism/system in the Ministry should be
overhauled and streamlined with a view to avoiding delay in fulfillment of Assurances
particularly the pending Assurances. The Committee further desire that the
Ministry of Drinking Water and Sanitation should adopt a proactive approach and
scale up the level of coordination with the Ministry of Parliamentary Affairs and
other Ministries/Departments concerned whenever situation so warrants for early/
timely implementation of Assurances.
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II. Review of Pending Assurance pertaining to the Ministry of Drinking Water
and Sanitation

10. In the succeeding paragraphs, the Committee have dealt with the pending
Assurance pertaining to the Ministry.

A. Situation Arising due to lack of Drinking Water in Jhunjhunun and Churu
Districts of Rajasthan. Calling Attention dated 21.05.2012 (Shri Shish Ram
Ola, M.P.)

11. While replying to the above Calling Attention (Appendix-II) it was stated
that the meeting of the Water Ministers of all the States was being organized on
24 and 25 May, 2012. The, then, Hon'ble Union Minister of Drinking Water and
Sanitation assured to raise the matter of Churu and Jhunjhunun particularly in that
meeting the whatever information received in this regard would be forwarded to the
Honourable Member.

12. In their Status Note the Ministry apprised the Position regarding fulfillment
of the Assurance as under:—

"The required information for fulfillment of Assurance has been received from
the State Government of Rajasthan on 07.07.2015. Accordingly, reply for
fulfillment of Assurance is under process."

13. During the course of evidence, the Secretary, Drinking Water and Sanitation
briefed the Committee about the Assurance, as under:—

"We don't have any information regarding whom the Hon'ble Minister discussed
with and on what issues in the meeting held on 24 and 25 May, 2012. The
meetings were held and this has fulfilled one part of the Assurance. In, so far, as
the issue on Jhunjhunun and Churu raised by Shri Shish Ram Olaji is concerned,
I would like to say that the work in Churu has been completed in 2005 in which
85 villages from the city and 84 Villages from Ratnagiri were covered as told by
he himself. Infrastructure upgradation has also been started in 85 villages of
East Churu which covers the villages mentioned by Shri Shish Ram Olaji. In
respect of Drinking Water Scheme in Taranagar, Sikar, Jhunjhunun and Khetri,
173 Villages are yet to be covered. This work will be completed by August, 2016
Out of many other programmes, some will be completed by December, 2017. My
submission before the Committee is that for Drinking Water Schemes, stations
are long stretched, schemes are of long duration and hence the scheme has
already been started and would be completed by August. All the points mentioned
in the Assurance have been largely covered. I would request the Committee to
please close the Assurance now because this scheme is such a scheme which
takes time; the work has been started and the date of completion has been
finalised."

Observations/Recommendations

14. The Commiittee are dismayed to note that an Assurance given while replying
to Calling Attention dated 21.05.2012 regarding 'Situation Arising due to Lack of
Drinking Water in Jhunjhunun and Churu Districts of Rajasthan' which simply



5

involves reporting of certain information pertaining to a meeting of Water Ministers
of all the States held on 24 and 25 May, 2012 is yet to be fulfilled even after a lapse
of nearly 4 years. Ironically, the required information for fulfillment of Assurance
could be received by the Ministry from the State Government of Rajasthan only on
07.07.2015 i.e. after more than 3 years. This is a glaring lapse on the part of the
Ministry which exposes their lackadaisical attitude and irresponsible action as
well as absence of any effective system to take care of Assurances given on the
floor of the House. Worse, after receiving the information the Ministry failed to
take timely action to proceed further and fulfill the Assurance resulting in this
inordinate delay. The prevalence of such a system nullifies the high sounding
claim of the Secretary, Drinking Water and Sanitation that they review the
implementation of their Assurances on weekly basis. The Committee particularly
take strong exception to the submission of the Secretary, Drinking Water and
Sanitation that they have no information regarding whom the then Union Minister
of Drinking Water and Sanitation discussed with and on what issues in the meeting
held on 24 and 25 May, 2012 which was organized by the Ministry themselves and
just 3 days after the Assurance was made. This is the worst form of dereliction of
duty and worth heavy condemnation. Even if amajor part of the work undertaken in
this regard has been completed and the remaining part is expected to be completed
soon, the Assurance cannot be dropped without fulfilling the required procedure
of its fufillment. The Committee, therefore, desire that the Ministry must take
immediate measures for the fufillment of the Assurance and lay the requisite
Implementation Report on the Table of the House without further delay. The
Committee would also like to have a report comprising details like inception and
completion of various works relating to this Assurance and the number of villages
likely to be benefitted after the fulfillment of the Assurance.

III. Implementation Reports

15. As per the Statements of Ministry of Parliamentary Affairs, Implementation
Reports in respect of the Assurances given in replies to the following USQs have
since been laid on the Table of the House on the dates as mentioned against each:

S.No. 1 USQ No. 5530 dated 10.05.2012 05.08.2015

S.No. 3 USQ No. 3665 dated 13.02.2014 05.08.2015

S.No.4 USQ No. 1000 dated 17.07.2014 09.12.2015

S.No. 5 USQ No. 894 dated 27.11.2014 09.12.2015

S.No.6USQ No. 4174 dated 18.12.2014 05.08.2015

S.No.7USQ No. 4294 dated 18.12.2014 09.12.2015

NEw DELHI; DR.RAMESH POKHRIYAL "NISHANK"
09 May,2016 Chairperson,

19 Vaisakha, 1938 (Saka) Committee on Government Assurances.



APPENDIXI

GOVERNMENT OF INDIA
MINISTRY OF DRINKING WATER & SANITATION
LOK SABHA UNSTARRED QUESTION NO. 5530
ANSWERED ON 10.05.2012

World Bank Project on Rural Water Supply and Sanitation

5530. SHRIRAYAPATI SAMBASIVARAGO:
SHRIRAJAIAH SIRICILIA:
SHRIPONNAM PRABHAKAR:

Will the Minister of DRINKING WATER AND SANITATION
be pleased to state:

(a) whether the Government has sought assistance of Rs. 5,000 crore from the
World Bank for its rural water supply and sanitation programme that aims at ensuring
24-hour piped water supply and integrated water supply with sanitation for village
cleanliness;

(b) if so, the details thereof; and

(c) the present status of the proposal?
ANSWER

THE MINISTER OF DRINKING WATER AND SANITATION (SHRIJAIRAM
RAMESH): (a) & (b) Yes Sir. A concept note for obtaining assistance of Rs. 5000
crores from the World Bank to support the rural water supply and sanitation
programme in 8 States of the country namely Assam, Bihar, Chhattisgarh, Jharkhand,
Madhya Pradesh, Odisha, Uttar Pradesh and West Bengal which are lagging in
coverage of piped water supply in rural areas has been formulated.

(c) The proposal is at the examination stage in the Govt. of India.
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28 g 8132 2722 47 5363
29 Fieam e g9 w18 491 433 58 0
30 i 18 18 0 0
31 T T TR gt 70 0 70 0
32 T R g 21 0 21 0
33 feeett 0 0 0 0
34 ATET 9 0
35 REEIY 248 244 4 0
wA 1664186 1272668 292138 99380

10



Y 1T

2012-13 & A TGS B FHoXS B fIT TI-aR 8T (TETee] 1 &)

THET T/ S T TR &9 | TR REEEIERIEE gl
1. sTgwR™ 4882 384 5266
2. STRUEA WRH 279 0 279
3. EH 3807 3423 7230
4. fwR 4170 5200 9370
5. SAETE 5505 4173 9678
6. T 0 0 0
7. ToRM 795 225 1020
8.  Bfamm 943 7 950
9. feAT Uew 2524 0 2524

10. S T HYHR 1042 236 1278

11. ¥REvs 16156 480 16636

12. SR 6039 2148 8187

13, & 641 61 702

14,  "AATY 19540 825 20365

15. YRR 4980 774 5754

16.  HfTR 150 100 250

17. HEeE 417 0 417

18. TS 60 0 60

19. FTRiE 77 30 107

20. 3gE 6709 2407 9116

21, W& 1440 33 1473

22,  ToRIE 1284 1378 2662

23. fafemm 270 0 270

24, dferTg 6538 462 7000

25.  frgu 18 1034 1052

26.  TRIT 23150 850 24000

27. TGS 1075 0 1075

28. U= A 846 1623 2469

29. AN fr g W E 0 0 0

30.  TRYUd TR ga 0 0 0

31, THAREE 0 0 0

3. oot 0 0 0

33, w@HgY 0 0 0

34, g 17 0 17

35,  HErTE 0 0 0

el 113354 25853 139207

i)

11



12

08°LIT 8L'6ST SE€'8ST €0'Ly 09'Ly 6€€9 LT69 LLT9 19+v9 LI'0E LS8E 0919 €€9¢ €TSSy 9109 ILvE 6S°Sh 65°8¢€ meF 91
T€TL8T TTLETE TO'160E 6L°TYI9SE'STL SE'8TL 8V'€IL TYP'8IL LT EEL 6S°ST9 18°LY9 €F'TSY9 90°'TIS +T8Y9 L9TLS 8E€8LE OV YOy OV’ ¥0¥ X3k ST
00°SS9T 9977691 99°08LT 6S°6£€ 8L'T6T LO6'TILE +v6'HTE €€°88E€ +0'66€ 0£'SSE 99°6LE 99°L9€ 19°89¢ LY'08E€ LP'OLE 9S°L9T T9'IST T8'IST 182K kab P1
$S°609 69°TE9 PLLT9 86°9T1 6E£°CIT €V vPl €6°LET €8°6ST 8THPI 9S°091 68°IST LLTST 95901 €€°€TT €€€0T 9P'€8 ST'v8 €6°C8 Bre €1
0T°99ST SP'09LT OP'199C S8°T8L 8L'L8Y TT1°L89 €6°ELS 08°COL TO6'VY9 IL'ELY 98°LT9 L9'ELS ST'6vv S8LLY 61'LLY LS98T 91°€8C 1S'8LT Yrlkd TT
€v°079 STHYSS 6TTIL +8691 LTSI TS'TIT 61'8  S6'6TT €6'S9T +098 +E'TIT 6T6%1 S8°8I €€°08 L9°09T IS°LIT 9v'¥8 88°¢Il SoBnE TT
00°€T81 ST'8I0T $6°090T 16'v6€ TY'OTY 1T°9ey C9'90S 16'89F TT'6VY 6V'€8€ 1STOV VL'LYY LO'OLL 6V'96E 98°L6E I¥'19€ T6'6TE  T6'6TE rlha4 _wwwn.._w ‘01
€C°SPL 8I'S6L L9799 L6°SPT €0'9PT LY IET 6S°SOT LEPOT TL'EET €0°09T S8T8T TS'8ET 6% I¥1 IS TvT IS TPT  SP'CET TP OET  9V'LII 152K RRIR3] 6
9%°S06 €TTE6 6LT98 ILVYE YL'LET TS0IT LS'TOT 06'9LT 69°€CEC SE'TET 68°90CT 68°L0T 6TLIT 6TLIT 6TLIT +S601 TI+v'€6 1v°€6 Lnlk?2 '8
9T'T01T €T°8ETT ¥9'vTOT T9'L9Y SO'TILS 68'8LY 0S'0T9 01609 LI9THPS 69°CIS SL'T8Y SL'T8Y €€°68C ¥v'68¢ +vvvIe TI'6IC 68S0C 68S0CT phsh 2
[ANY 66°6 LY'€C  9I'T  10°S 0TS 9T°1 000 ve's 0S°0 e ¥9°¢ 000 000 86°¢ 1€°¢C 99°'1 1€°¢ Lellr 9
€6°6SS 0S°0T9 TTI919 CTI'IYI 90°6€T LS'EPT LLLE T0°TTT LTOET 90°v01 TT'8CT 80911 TH'TIT 9TSTI TPOET 91'H0T S6°S6 S6°S6 M_.r_w._a_w@‘m
L8'SYTT T6'80ET OV €6LT €L9€ TO'0LE 86'VLE T16°STH €L'OLT 8¥'IvE 9€°6LT T1°981T ITTLE 0€EL 8€'CSY 8¢€STY 000 89°691 LE6LT M2kl ¢
ST'TO9T 6L°S8LT S8°TTT 9°09% ¥#+¥'CTS 8S'SEy SS08% 8V'L8Y $9'6vY +vE€'69T 09°€TE 09°'10€ 0OF'S9T 8LTYT +¥'9vT 9TLIT 8S68T 65681 hbte €
10998 68°LE8  ¥¥'T89 BE'EIT €8°V8T 9S°0TI SS9LT 66°681 SE'ETI 08°C6T 0T8LL 00081 L6°09T 9vT9T  CTI'9vT  I€°1CT T¥'CIT  I¥'CIT 132K Relnate T
99°0S0T L8'8STT 9TVYIIT LEIYY LY'T9Y TE'IPS 8E'ETH PL'8SS TO'16V SP'veE LELES 60°LEY S0°86E €S0S6E €SV6E  T1P'88E  +HT'S0E  0£'S6T 182K Kelte T
khko ol keklle kke  In|l}] bebklle kko oy keplle khko oy keblle  khko ooy E2blle khko oy Eeplie

(T10T-L00T) 182K

Er_w:%w CI-110C 11-010C 01-600¢ 60-800C 80-L00C bhlls RbE/kalt B4
(gl )

I kisEle

kke de loldY ‘koblie Dhble $ |hkooisiliekh LD % Lkl Yol



0€'TLLYEET LLTLE 91°0TS9€ 67°9T8BTO ¥L¥800°0€€E8 I+ 1818 181768 00°08S891°¥T69 TL'686L €7 '986L 8T 8665 T10°CTLIL TL'9689 96°TILY L8669F T0°LSLY

00°0 000 oro 000 000 000 000 000 0t°0 00°0 00°0 00°0 00°0 00°0 00°0 00°0 00°0 000 2lgh
001 000 S8°1 000 000 000 000 000 Sl 000 000 000 001 000 000 000 000 1€°0 @.WWW
00°0 00°0 Yo 000 000 000 000 000 Yo 00°0 00°0 00°0 00°0 00°0 00°0 000 000 000 h(SkgL>
000 000 [4°h4 000 000 000 000 000 1€y 000 000 000 000 000 000 000 000 1€°0 ab)
000 00°0 19°0 000 000 000 000 000 19°0 000 000 000 000 000 000 000 000 000 kl> Mie bhD

000 000 LY'1 000 000 000 000 000 60°T 000 000 00°0 00°0 00°0 00°0 00°0 00°0 8€°0  Idb2 ik ph DbId

0s'se 000 10°T 000 000 000 000 000 10°T 000 00°0 00°0 8L°0¢ 0070 00°0 wy 00°0 00°0 2hk h8| ok b o

CL'TLOT 9L9T181 89'PILT 8¥°61S 19°THE 09°tvE T€°€9¢ 61°66v €0'8IF 8LL8 0€V6E 6TTLE T8'ILE 6£68E 6£68¢ SS0€C LET6T LET6L Rl blbglh
@ €991F SOTI9 L6'86S TL'8IT L99L ¥S9ET +¥'SS T¥9€l 6€°6ET vT'L9  064CT 91'9TI 6019  L8'C8  8S'LOT ¥I'¥IT 0€£68 0€°68 SErpe
S°06SE S8PTIE 6L°TYIE 0TPSL TE'TO8 0€'€EY8 8T'E€E6 89'8Y8 TI'668 8E'L96 9£€°996 CI'6S6 PSVI9 8L'SI9 vL'6ES PI'ITh 1S°10¥ IS'TOV 152K e
veyve 8EIEE SP99T 6€°801 98°€8 0C'8S 0T'L8 88vL LI'LS SE€LL OV'LL O0¥VT9 669¢ 101y STIS 0EvS  EvYS £V°6¢€ _meL
€6°C8ET 9L°6191 OI'00¥T 09°L8T SS°6TF ¥0°0eE IP'E0E €5°€6E T16°9IE ¥V OLE S6°LIE €¥'0TE 8S0EC TBLEC T8'IVYC 06061 06061 067061 Wl_._u_.wwl._._w
61°LIT LS99T 18901 o6v¥T 6169 O01'8C 1IS°61 0CTECT +C9C 86'8C 09°0C 09°Ic 688CT SyTe SP'LI 9¢'ST  €I'0C el bbbl
16°0¥SYy S6°cv8y CET98Y 8I'6CPIOL'ESTI LS'E80T T8TS8 87'6601 v¥'SOIT 6C 1LY 9TTIOL 9¥'9€01 S6'L96 €8'1L6 €1°0L6 L9619 TLO909  TL'909 blteplofr
9¢'8LY 0TLSY L806E TETCI v¥'eCl CO'88 €6'801 65901 1¢°C8 SI'OIT 1888 LI'I8 8996 9698 9998 8T°0¥  08°'IS 1629 bllsh
0€°9STT 60°€9TT 60°890T 09°6£T SO'ILT 9S°90C TI'TIT 9L¥6T 88¥0CT L8861 99°9CC €I'L8T TI'ELT 89'86C 89'86T 09°¢€T 96°'ILT S8'891 _.Ean
C0'T0€ LL°L8T ¥¥'88C T8'I8 1608 8918 €9°08 TSLL IS°6L 8SIL 90°Ly 00CS 0968 €STY €S°TY 6€°LT  SL'6E CTL'TE Skl
08°'8€T PL'BYT 6£°60C €OPS €88E L9°6E CTO'8 8S'19 009% TI'19 9TSS 0O¥0S 8¥Sy 6I'vS vv'iv 91°0¢  88'8¢ 88°1¢ Hrlsh]

65°96E STECY 08'L6C ¥P'S8 68°S6 L919 LYPOL 88¥8 8Y'E€9 LS89 OFP6L OVOL OS¥YL  6L°LOT 6L°LS 19°9¢  6T°SS ov'vy kiR



2012-13 H yETford TISRE Sl STaed

FIEY-IV

(5. FE H)

HH T T STHfaH 3TTeieA
1. fawr 497.50
2. BUETE 169.08
3. e 6.07
4. TNES 190.84
5. & 173.53
6. HHA YW 449.33
7. HER 881.35
8. e 246.78
9. U9M& 102.70
10. dfHerrg 387.75
11, SWURH 1102.48
2. TW@E 159.72
13, qfved e 510.81
14.  3TY YW 643.47
15. TSR 565.95
16.  gf&mn 249.41
17. o= gew 153.90
18. S WH HTHR 510.76
19.  FHARH 858.70
20.  TRRYM 1346.06
21, 3fedM 9 fTeR gioas 1.15
22, gl 1.75
23, STEUEA ¥ 143.89
24, 3WH 550.53
25.  HfIgR 63.72
26.  HEOH 73.66
27. THeiRm 47.54
28. ATRIUE 98.88
29.  fafeerH 34.07
30. fgu 68.62
Eg| 10290.00

14



15

it sfven T Sfem () : TEeH, T gaqed i el § | 375 B foh ¥ geas el
T o1 1 Toretan < 7 38 qHeel | g ofd | S o e, w3 St oS fagH €, =i ot
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7 HaAl St W R, E H < ShTE TeTTE IR g 3R e et i wael 7 48 =
T g et B

# e ST T T o @ 7 S TR o e e H o i e
o e Foret 3 TR el S § SR g e S e e
3T el ot e o Il €, S SH U 1 Ui € 6 S ST 2l S | S 1 e
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T ST G A A I e fean Tk 3N e aee feea | @ femn ) afeA
ITfeTad | IR, 99T HD SR T | ... (AAYM) ST, 3119 T3 g09n femed e
ST I T AT, § STMIHT g 501d T 3 | TR Tet g foat # iR g% forer
ik, 3T 31 Ok 1ot 9o U # | 218t A1 13t S 1 B o SA1eT gise U Ui |
A o1 ek foran €, et e1eft SITeit & ST WERUTe W STl ot Ueh TSt &l
TE ot | TSR Bt fH T 11-12 T foreiie fegaat shie & ommehs Sit 7 R &
T, T8l § TSR, Tidehd e W& J Tl € | F8 STl TaRure off uifhea &
SR W AR § ford 7 | @1 qrorered H1 I &1 U TR e, T weR sraeart §
STRH, ST S el S|

=g BT TSR H U9 o I 1§ | Fe ATk g Y 38T o fore g <9
HraTett TR G €, O S TS S At § | SR T w1 U T e, 3Hd 9e 3R
TR HIE THE TG | Gohell | A HA St | fewres A 1 ek feen | feeres
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e TR 29 T TF TR 49 W U TIC A9 T Fefnt gum & faw @ )
T & T 1300 e TUY o1 Faiet fehan 721 © AT 13 Wfaerd seiedt Telteh v faw
Toreer B € @ 8 3 I8 el o WM W ¥, FHifh ed Wd € o el urt
YT ogd TR ¥
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[Dr. M. Thambidurai in the Chair)
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APPENDIX IIT

GOVERNMENT OF INDIA
MINISTRY OF DRINKING WATER AND SANITATION

LOK SABHA
UNSTARRED QUESTION NO. 3665
ANSWERED ON 13.02.2014

Bio-Toilets
3665. SHRIHAMDULLAH SAYEED:
Will the Minister of DRINKING WATER AND SANITATION
be pleased to state:

(a) whether Defence Research and Development Organisation (DRDO)
has developed customised bio-digester toilets to treat human waste;

(b) if so, the details thereof;

(c) the total number of such toilets constructed in the country including
Lakshadweep so far, State/UT-wise;

(d) the expenditure incurred thereon, State/UT-wise; and

(e) the steps taken by the Government for the maintenance of these toilets
and infrastructure developed therefor?

ANSWER

THEMINISTER OF STATE (INDEPENDENT CHARGE ) IN THEMINISTRY OF
DRINKING WATER AND SANITATION (SHRIBHARATSINH SOLANKTI): (a) to
(e) The Ministry of Drinking Water and Sanitation (MDWS) has signed a
Memorandum of Understanding (MoU) with Defence Research and Development
Organisation (DRDO) for implementation of bio-digester/bio-tank based eco-friendly
toilets developed by DRDO, in Gram Panchayats. It has been decided that willing
States may implement the projects with technical assistance from DRDO. NBA
guidelines shall form the basis for the project including the financial incentive that
would be the same for the bio-digesters toilets as provided for in the NBA guidelines.
Additional cost over and above that fixed under NBA guidelines plus that allowed
under MGNREGS would be met by state Governmet. No NBA Project has been
received from Lakshadweep till date. However information regarding the number of
bio-digester toilets constructed in the Country including Lakshadweep is being
collected.
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APPENDIX 1TV

GOVERNMENT OF INDIA
MINISTRY OF DRINKING WATER AND SANITATION

LOK SABHA UNSTARRED QUESTION NO. 1000
ANSWEREDON 17.07.2014

Construction of Toilets
1000. SHRIMATI POONAMBEN MAADAM:
Will the Minister of DRINKING WATER AND SANITATION
be pleased to state:

(a) the targets set and achievements made for provision of toilets in the
rural areas during the 12th Five Year Plan, State-wise/UT-wise and
year-wise;

(b) the reasons for slippages, if any;

(c) whether any audit has been done regarding funds sanctioned and
utilized for this purpose;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?
ANSWER

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI UPENDRA KUSHWAHA): (a) Since Nirmal Bharat Abhiyan
(NBA) is demand driven scheme, hence no State-wise annual targets are fixed.
However, achievements made in construction of household latrines, State-wise/
UT-wise and year-wise during 12th Five Year Plan is at Annexure-1.

(b) Since there are not annual targets, therefore there is no slippage against
target. However, there is need to improve the pace of implementation of the
programme. A large proportion of our population is still not convinced about the
need to build toilets in their homes and use them. There is need for a massive
awareness drive to trigger behaviour change amongst people to encourage them to
stop open defecation by building toilets in their homes and using them.

(c) and (d) As per the NBA guidelines, funds utilised by the States under the
programme are subject to audit by empanelled Chartered Accountant empanelled
by the Comptroller and Auditor General (CAG) and by the CAG itself. Further,
annual audit of the Ministry of Drinking Water and Sanitation is carried out by the
office of the Director General of Audit. Further the Comptroller and Auditor General
of India has initiated a Performance Audit of the Total Sanitation Campaign (TSC)/
Nirmal Bharat Abhiyan (NBA) in May 2014 which is underway.

(e) Does not arise.
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Annexure-1

Statement referred in part (a) of the reply of Lok Sabha Unstarred Question

No. 1000 due for reply on 17-07-2014

Achievements made in construction of household latrines, State-wise/UT-wise
and year-wise during the 12th Five Year Plan

SILN. States/UTs

20122013

20132014

2014-2015 (Upto
June, 2014)

Target Achievement

Target Achievement

Target  Achievement

1.  ANDHRA PRADESH NA 384279 NA 319403 NA 14167
2. ARUNACHAL PRADESH NA 5760 NA 14433 NA 2
3. ASSAM NA 273240 NA 160602 NA 1730
4. BIHAR NA 796699 NA 161646 NA 6315
5. CHHATTISGARH NA 52045 NA 67457 NA 1364
6. D & N HAVELI NA 0 NA 0 NA
7. GOA NA 0 NA 0 NA 0
8. GUJARAT NA 171977 NA 155268 NA 13826
9. HARYANA NA 62949 NA 116426 NA 23627
10. HIMACHAL PRADESH NA 5183 NA 9170 NA 584
11.  JAMMU AND KASHMIR NA 71900 NA 70884 NA 0
12.  JHARKHAND NA 48500 NA 76818 NA 2650
13.  KARNATAKA NA 296429 NA 505697 NA 0
14. KERALA NA 5674 NA 39601 NA 514
15.  MADHYA PRADESH NA 558189 NA 515583 NA 74766
16. MAHARASHTRA NA 189306 NA 559042 NA 18820
17. MANIPUR NA 43917 NA 35442 NA 1003
18. MEGHALAYA NA 14406 NA 29012 NA 638
19. MIZORAM NA 4967 NA 4524 NA 0
20. NAGALAND NA 22149 NA 20102 NA 0
21. ORISSA NA 118318 NA 33759 NA 2197
22. PUDUCHERRY NA 0 NA 0 NA
23. PUNJAB NA 57421 NA 3912 NA 1
24. RAJASTHAN NA 252800 NA 266197 NA 3897
25.  SIKKIM NA 0 NA 3443 NA 728
26. TAMIL NADU NA 324216 NA 313402 NA 13820
27. TRIPURA NA 7035 NA 6077 NA 0
28. UTTAR PRADESH NA 134873 NA 789092 NA 844
29. UTTARAKHAND NA 97815 NA 91084 NA 8924
30. WESTBENGAL NA 559115 NA 608218 NA 29000
TOTAL 4559162 4976294 219417
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APPENDIXV

GOVERNMENT OF INDIA
MINISTRY OF DRINKING WATER AND SANITATION

LOK SABHA UNSTARRED QUESTION NO. 894
ANSWERED ON27.11.2014

Swachh Bharat Abhiyan
894. SHRIJAYADEV GALLA:
Will the Minister of DRINKING WATER AND SANITATION
be pleased to state:

(a) whether the Government has identified Andhra Pradesh as one of the
States for World Bank aid to construct toilets under Swachh Bharat
Abhiyan;

(b) if so, the details thereof;

(c) whether increased amount for constructing toilet is likely to be provided;
and

(d) if so, the details thereof?
ANSWER

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRIRAM KRIPAL YADAV): (a) to (d) A sanitation project in rural
areas of the country with World bank assistance is under consideration. Details of
the Project are yet to be finalized.
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APPENDIX VI

GOVERNMENT OF INDIA
MINISTRY OF DRINKING WATER AND SANITATION

LOK SABHA UNSTARRED QUESTION NO. 4174
ANSWEREDON 18.12.2014

Shortage of Drinking Water
4174. SHRIRAHUL KASWAN:
Will the Minister of DRINKING WATER AND SANITATION
be pleased to state:

(a) whether the Government has any plan to resolve the acute shortage of
potable water in Rajasthan particularly in Churu region of that State;
and

(b) if so, the details thereof?
ANSWER

THE MINISTER OF STATE FOR DRINKING WATER AND SANITATION
(SHRI RAM KRIPAL YADAV): (a) & (b) Yes madam. There is a plan to solve
permanently the acute problem of drinking water of the State of Rajasthan including
District Churu region. At present, 109 major projects costing Rs. 33,495.05 crore are
sanctioned in the State through which 100 urban towns, 16,290 Main rural habitations
and 12,206 other habitations are proposed to be benefitted. Out of which 36 major
projects covering 20 urban towns, 2372 main habitations and 971 other habitations
are completed till March, 2014 and rest projects are under execution.

For, district Churu, two major water supply projects namely, Ratangarh-Sujangarh
and Bungi-Rajgrah costing to Rs. 971.21 crores and Rs. 415.65 crores respectively
based on surface water of IGNP are already under progress. These projects are
targeted to be completed and commissioned by December, 2016. Once these projects
are completed all the 873 number of villages/other habitations and 10 urban towns
will start getting regularly potable drinking water with required quality and quantity.

With completion of above 2 ongoing major projects problem of drinking water
will be solved permanently. As far as present position is concerned, district is
covered with both groundwater based and surface based water supply scheme.
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APPENDIX VII

GOVERNMENT OF INDIA
MINISTRY OF DRINKING WATER AND SANITATION

LOK SABHA UNSTARRED QUESTION NO. 4294
ANSWEREDON 18.12.2014

States under Swachh Bharat Mission
4294.DR. KIRIT SOMAIYA:
Will the Minister of DRINKING WATER AND SANITATION
be pleased to state:

(a) whether Government has identified some States which require immediate
financial support to start Swachh Bharat Mission (SBM) in rural areas;

(b) if so, the details thereof along with the total cost;

(c) whether Government has initiated any consultation with World Bank for
implementation of SBM in these States;

(d) if so, the details thereof;
(e) whether the Government has taken up this issue with the identified States;
(f) if so, the details thereof;
(g) whether any deadline has been fixed for purpose; and
(h) if so, the details thereof?
ANSWER

THE MINISTER OF STATE FOR DRINKING WATER AND SANITATION
(SHRI RAM KRIPAL YADAV): (a) & (b) The Swachh Bharat Mission (Gramin)
[SBM(G)] has been launched on 2nd October, to support all States in their efforts to
provide sanitation coverage in rural areas.

Financial support is provided to all the States under the SMB (G), depending
upon their utilization of available funds under the programme. Total fund requirement
of funds under SBM (G) is Rs. 1,34,386.61 crore out of which Rs. 1,00,447.02 crore is
the central share.

(c) and (d) A sanitation project in rural areas of the country with World Bank
assistance is under consideration. Details of Project are yet to be finalized.

(e) Yes Madam.

(f) Preliminary discussions with State Governments and the World Bank have
been held.

(g) No Madam.

(h) Does not arise.
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APPENDIX VIII
(Vide para 5 of the Report)

Extracts from Manual of Practice & Procedure in the Government of India,

Ministry of Parliamentary Affairs, New Delhi

1

2

Definition

Deletion from
the list of
assurances

8.1 During the course of reply given to a question or a discussion,
if a Minister gives an undertaking which involves further action
on the part of the Government in reporting back to the House, it
is called an 'assurance'. Standard list of such expressions which
normally constitute assurances and as approved by the
Committees on Government Assurances of the Lok Sabha and
the Rajya Sabha, is given at Annexure 3. An assurances are
required to be implemented within a specified time limit, care
should be taken by all concerned while drafting replies to the
questions to restrict the use of these expressions only to those
occasions when it is clearly intended to give an assurance in
these terms.

8.2 When an assurance is given by a Minister or when the
Presiding Officer directs the Government to furnish information
to the House, it is extracted by the Ministry of Parliamentary
Affairs from the relevant proceedings and communicated to the
department concerned normally within 10 working days of the
date on which it is given.

8.3.1 If the administrative department has any objection to
treating such a statement as an assurance or finds that it
would not be in the public interest to fulfil it, it may write to the
Lok Sabha/Rajya Sabha Secretariat direct with a copy to the
Ministry of Parliamentary Affairs within a week of the receipt of
such communication for getting it deleted from the list of
assurances. Such action will require prior approval of the Minister.

8.3.2 Departments should make request for dropping of assurances
immediately on receipt of Statement of assurances from the
Ministry of Parliamentary Affairs and only in rare cases where
they are fully convinced that the assurances could not be
implemented under any circumstances and there is no option left
with them but to make a request for dropping. Such requests
should have the approval of their Minister and this fact should
be indicated in their communication containing the request. If
such a request is made towards the end of the stipulated period
of three months, then it should invariably be accompanied with a
request for extension of time. The department should continue to
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2

Time limit for
fulfilling and
assurance

Extension of
time for
fulfilling an
assurance

Registers of
assurances

Role of Section
Officer and
Branch Officer

seek extension of time till a decision of the Committee on
Government Assurances is received by them. Copy of the above
communications should be simultaneously endorsed to the
Ministry of Parliamentary Affairs.

8.4.1 An assurance given in either House is required to be
fulfilled wtihin a period of three months from the date of the
assurance. This time limit has to be strictly observed.

8.4.2 If the department finds that it is not possible to fulfil
the assurance within the stipulated period of three months or
within the period of extension already granted, it may seek
further extension of time direct from the respective Committee on
Government Assurances under intimation to the Ministry of
Parliamentary Affairs as soon as the need for such extension
becomes apparent, indicating the reasons for delay and the
probable additional time required. Such a communication should
be issued with the approval of the Minister.

8.5.1 The particulars of every assurance will be entered by
the Parliament Unit of the department concerned in a register as
at Annexure 4 after which the assurance will be passed on to the
concerned section.

8.5.2 Even ahead of the receipt of communication from the Ministry
of Parliamentary Affairs, the section concerned should take
prompt action to fulfil such assurances and keep a watch thereon
in a register as at Annexure 5.

8.5.3 The registers referred to in paras 8.5.1 and 8.5.2 will be
maintained separately for the Lok Sabha and the Rajya Sabha
assurances, entries therein being made session-wise.

8.6.1 The Section Officer incharge of the concerned section
will:

(a) scrutinise the registers once a week;

(b) ensure that necessary follow-up action is taken without any
delay whatsoever;

(c) submit the registers to the branch officer every fortnight if the
House concerned is in session and once a month otherwise,
drawing his special attention to assurances which are not likely
to be implemented within the period of three months; and

(d) review of pending assurances should be undertaken
periodically at the highest level in order to minimise the delay in
implementing the assurances.
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2

Procedure for
fulfilment of an
assurance

Laying of the
implementation
report on the
Table of the
House

8.6.2 The branch officer will likewise keep his higher officer and
Minister informed of the progress made in the implementation of
assurances, drawing their special attention to the causes of delay.

8.7.1 Every effort should be made to fulfil the assurance
within the prescribed period. In case only part of the
information is available and collection of the remaining information
would involve considerable time, an implementation report
containing the available information should be supplied to the
Ministry of Parliamentary Affairs in part scrutinize of the
assurance, within the prescribed time limit. However, efforts should
continue to be made for expeditious collection of the remaining
information for complete implementation of the assurance at the
earliest.

8.7.2 Information to be supplied in partial or complete fulfilment
of an assurance should be approved by the Minister concerned
and 15 copies thereof (bilingual) in the prescribed proforma as at
Annexure 6, together with its enclosures, along with one copy
each in Hindi and English duly authenticated by the officer
forwarding the implementation report, should be sent to the
Ministry of Parliamentary Affairs. If, however, the information
being furnished is in response to an assurance given in reply to
a question etc., asked for by more than one member, an additional
copy of the completed proforma (both in Hindi and English)
should be furnished in respect of each additional member. A copy
of this communication should be endorsed to the Parliament Unit
for completing column 7 of its register.

8.7.3 The implementation reports should be sent to the Ministry
of the Parliamentary Affairs and not to the Lok Sabha/Rajya Sabha
Secretariat. No advance copies of the implementation reports are
to be endorsed to the Lok Sabha/Rajya Sabha Secretariat either.

8.8 The Ministry of Parliamentary Affairs, after a scrutiny of
the implementation report, will arrange to lay it on the Table
of the House concerned. A copy of the statement, as laid on
the Table, will be forwarded by the Ministry of Parliamentary
Affairs to the member as well as the department concerned. The
Parliament Unit of the department concerned and the concerned
section will, on the basis of this statement, make a suitable entry
in their registers.
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1

Obligation to
lay a paper on
the Table of
the House vis-
a-vis
assurance on
the same
subject

Committees on
Government
Assurances
LSR 323,324
RSR211-A

Reports of the
Committees on
Government
Assurances

Effect on

assurances on
dissolution of
the Lok Sabha

8.9 Where there is an obligation to lay any paper
(rule/order/notification, etc.) on the Table of the House and
for which an assurance has also been given, it will be laid on
the Table, in the first instance, in fulfilment of the obligation,
independent of the assurance given. After this is done, a
report in formal implementation of the assurance indicating
the date on which the paper was laid on the Table will be
sent to the Ministry of Parliamentary Affairs in the prescribed
proforma (Annexure 6) in the manner already described in
para 8.7.2.

8.10 Each House of Parliament has a Committee on
Government assurances nominated by the
Speaker/Chairman. It scrutinized the implementation reports
and the time taken in the scrutinized of Government
assurances and focuses attention on the delays and other
significant aspects, if any, pertaining to them. Instructions issued
by the Ministry of Parliamentary Affairs from time to time are to
be followed strictly.

8.11 The department will, in consultation with the Ministry
of Parliamentary Affairs, scrutinize the reports of these two
committees for remedial action wherever called for.

8.12 On dissolution of the Lok Sabha, all assurances,
promises or undertakings pending implementation are
scrutinized by the new Committee on Government
Assurances for selection of such of them as are of considerable
public importance. The Committee then submits a report to the
Lok Sabha with a specific recommendation regarding the
assurances to be dropped or retained for implementation by the
Government.




Annexure I
MINUTES
TWELFTH SITTING

MINUTES OF THE SITTING OF THE COMMITTEE ON GOVERNMENT
ASSURANCES (2014-15) HELD ON 21.7.2015 INCOMMITTEEROOM B/,
PARLIAMENT HOUSE ANNEXE, NEW DELHI

The Committee sat from 1500 hours to 1815 hours on Tuesday, 21 July, 2015.

PRESENT
Dr. Ramesh Pokhriyal Nishank — Chairperson
MEMBERS
2. Shri Rajendra Agrawal
3. Shri E. Ahamed
4. Shri Bahadur Singh Koli
5. Shri Prahlad Singh Patel
6. Shri Sunil Kumar Singh
7. Shri K.C. Venugopal
SECRETARIAT
1. ShriR.S. Kambo — Joint Secretary
2. Shri U.B.S. Negi — Director
3. Shri T.S. Rangarajan — Additional Director
4. Shri Kulvinder Singh — Committee Officer

Ministry of Drinking Water and Sanitation

1. Smt. Vijay Laxmi Joshi, Secretary (DW&S)

2. Shri Saraswati Prasad, Joint Secretary

3. Shri Satyabrata Sahu, Joint Secretary

4. Smt. Pritima Gupta, Director (IFD)

5. Shri Rajesh Kumar, Director (Water & Parliament)

fokoskosk ok ok ok oskoskosk
Ministry of Parliamentary Affairs

1. Shri A. Manoharan, Deputy Secretary

2. Shri A.B. Acharya, Under Secretary

okoskosk ok ok ok oskoskock
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2. The Committee then took oral evidence of the representatives of the Ministry
of Drinking Water and Sanitation regarding pending assurances from 10th session
of 15th Lok Sabha to 3rd session of 16th Lok Sabha. The Committee reviewed all the
07 assurances of Ministry of Drinking Water and Sanitation as mentioned below:—

@ USQ 5530 dated 10.05.2012 regarding World Bank Project on Rural Water
Supply and Sanitation (S. No. 1).

The Committee noted that a concept note for obtaining assistance of Rs. 5000
crore from the World Bank to support the rural water supply and sanitation
programme in 08 States which are lagging in coverage of piped water supply in rural
areas has been formulated which was at the examination stage in the Government of
India. The representative of the Ministry informed the Committee that at the time of
reply the said proposal was at examination stage and now the project has started.
Originally the project was suppose to start in 08 States but finally when it was sent
for approval of Cabinet it was started in four States only. The Committee desired
that the Implementation Report of the assurance be furnished accordingly.

(i) Calling Attention dated 21.05.2012 by (Shri Shish Ram Ola, M.P.) regarding
Situation Arising due to lack of Drinking Water in Jhunjhanu and Chaura
Districts of Rajasthan (S. No. 2).

The Committee were informed that Implement statement of the above assurance
has already been sent to the Ministry of Parliamentary Affairs. The Committee
desired that the said Implementation statement be laid on the Table of the House
expeditiously.

@) USQ 3665 dated 13.02.2014 regarding Bio-Toilets (S. No. 3).

As regard to the above assurance it was informed that the information obtained
from the States/UTs regarding the number of bio-digester toilets constructed was
sent to the Ministry of Parliamentary Affairs for being laid on the Table of the
House. The representative of the Ministry of Parliamentary Affairs confirmed the
receipt of the Implementation Report. The Committee, therefore desired that the
said Implementation Report be laid in the current session itself.

(iv) USQ 894 dated 27.11.2014 regarding Swachh Bharat Abhiyan (S. No. 5) and
USQ 4294 dated 18.12.2014 regarding States under Swachh Bharat Mission
(S.No. 7).

The Committee were informed that the World Bank project to support sanitation
programme was initially conceived for five States (MP, Rajasthan, West Bengal,
Odisha & Chhattisgarh) with an estimated project cost of US$ 500 Million over a
period of 5 years. However, on subsequent deliberation, in order to align the World
bank project with the ongoing Swachh Bharat Mission (Gramin) (SBM(G) programme,
the project has been scaled up to cover the entire country with a financial envelop
of US$ 1.5 billion (Rs. 9500 crore) over five years. The revised project designed was
approved in the Ministry on 5th May, 2015. Therefore, the proposal was discussed
in the Screening Committee meeting of D/o Economic Affairs, Ministry of Finance
on 22.06.2015. The D/o Economic Affairs has recommended the proposal vide their
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letter no. 3/14/2014-PB-III dated 09.07.2015 and the World Bank vide their letter
dated 10.07.2015 has accepted the request of D/o Economic Affairs. The Project will
support the ongoing SBM(G) programme by incentivizing the States based on their
performance. The World Bank will support reorientation of programme to a more
results-oriented one and strengthen the implementation and delivery mechanism of
the SBM(QG) at the State and district levels, will be used in the SBM(G) programme
expenditure. The Bank credit will work through GOI systems certain Performance
Indicators are being designed. These indicators are being finalised after discussion
with the State Government and the World Bank Team.

(v) USQ 4174 dated 18.12.2014 regarding Shortage of Drinking Water
(SLNo. 6)

As regarding to the above assurance, the Committee were informed that a letter
seeking information in this regard was sent to State Government of Rajasthan on
10.01.2015. However, no reply has been received from the State. Accordingly,
approval of Hon'ble MoS(DWS) has been taken by this Ministry for extension of
six months' time period (07.04.2015 to 06.10.2015) for fulfillment of assurance. In the
meantime, State Government is again being requested to provide the Information in
this regard.

The repesentative of the Ministry of Drinking Water and Sanitation then withdrew.
okoskosk ok ok ok oskoskock
A verbatim record of the proceedings has been kept.

The Committee then adjourned.



ANNEXUREII
MINUTES
ELEVENTH SITTING

MINUTES OF THE SITTING OF THE COMMITTEE ON GOVERNMENT
ASSURANCES (2015-2016)

(SIXTEENTHLOK SABHA)
(05.05.2016)

The Committee sat from 1500 hours to 1630 hours in Committee Room "D",
Parliament House Annexe, New Delhi.

PRESENT
Dr. Ramesh Pokhriyal "Nishank" — Chairperson

MEMBERS
2. Shri Rajendra Agrawal
3. Shri Bahadur Singh Koli
4. Shri Prahlad Singh Patel
5. Shri C.R. Patil
SECRETARIAT

1. ShriR.S. Kambo — Joint Secretary

2. Shri S.C. Chaudhary — Director

3. Shri T.S. Rangarajan — Additional Director

4. Shri S.L. Singh — Deputy Secretary
okoskosk ok kg oskoskock
okoskosk ok kg oskoskock

At the outset, the Chairperson welcomed the Members to the sitting of the
Committee and apprised them regarding the day's agenda. Thereafter, the Committee
considered and adopted the following five draft Reports:

(@) Thirty-First Report regarding "Review of pending Assurances pertaining
to the Ministry of Road Transport and Highways".

(@ii) Thirty-Second Report regarding "Review of pending Assurances pertaining
to the Department of Space".

(ii)) Thirty-Third Report regarding "Review of pending Assurances pertaining
to the Ministry of Drinking Water and Sanitation".

(iv) Thirty-Fourth Report regarding "Request for Dropping of Assurances
(Acceded to)".

(v) Thirty-Fifth Report regarding "Request for Dropping of Assurances (Not
acceded to)".
okoskosk ok ok ok oskoskock

The Committee then adjourned.
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